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Centi"a 1 Adm 1nistrzxtive Tri!• jufia1
Principa-1 Bench: New Delhi

RA No, 258/9 5 In
OA No_. 48/91

^!©w Delni tnis the 1st day of Sepetember 199?

Won ble Shri S.R.Adige^ ' Vice-Chairmari (A)
l-ion ble Dr. A, Vedavalli, Member (J)

R.C.Lahoria,
S/ o Sh. To t.a Ram La hor i a >
K'/o 52 SchoolpLira,
PreiTi Nagai%
Jhansi,

Applican t

(By Advoca te; 3hi K. W. R. Pi 1lai )

Versus

1. Union of India through
the Secrotary,
Mi ni s t i- y of Ra i 1wa ys,
(Railway Board)^
New Deliii.

2. T he C hi i e f Pe r s o n n e 1
0f f i c e r (E ii gin e e r'i ng)
Central Railway,
Bombay VT,

(By Advocate: Shri K.K.Patel)
.Respondents

, ORDER(Oral)

i1o n b1e Si'i r i S. R. Adi ge, Vi c e - Cha i i- ma n (A)

Heard.

2. Both counsel agree that in the light of

the iion'ble Supreme Codrt Judgement in Union of India

Vs Veer Pal Chauhan JT'1995 Vol-7 SC 231 and subsequent

judgements on the subject, nothing further survives in

ty© RA' Accordingly RA is dismissed.

(Di|' A. Vedavalli )
I Member(J)
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